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Report with reference to order dated 20.10.2022 passed by Hon’ble National Green 

Tribunal (N.G.T.), Central Zone Bench, Bhopal in the Original Application No. 80/2022 

(CZ), Dharmendra Dhaker V/s Central Ground Water Authority of India & Ors. 

Reference:-Hon’ble National Green Tribunal (NGT) Central Zone Bench, Bhopal in 

the Original Application No. 80/2022 (CZ), Dharmendra Dhaker V/s Central 

Ground Water Authority of India & Ors., passed order on dated 20.10.2022, 

mentioned inter-alia :- 

1. The grievance of the applicant in this application is extraction of ground water in 

Borda Mall near Kapren, District Bundi, Rajasthan without any authority, or 

permission to abstract the ground water for industrial use from the competent 

authority or from the CGWA. 

2. A substantial issue of environment has been raised. 

3. Issue notice to the respondents, returnable within four weeks. Respondents are 

directed to submit their reply within six weeks through E-filing portal, preferably in 

the form of searchable PDF/ OCR Support PDF and not in the form of Image PDF. 

4. Applicant is directed to take necessary steps for service to the respondents by 

both ways and also on available email. 

5. We deem it just and proper to call a report on the matter in issue in present 

Original Application, from a Joint Committee consisting of:- 

i. One representative or District Collector, Bundi, Rajasthan. 

ii. One representative or Central Ground Water Authority. 

6. The Committee is directed to visit the place and submit the factual and action 

taken report within four weeks. The State PCB will be the nodal agency for 

coordination and logistic support. 

7. Applicant is directed to supply the copy of the application and relevant 

documents to the Committee and Respondent(s) within a week and after 
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compliance of service, the applicant has to submit an affidavit that the notice and 

copy of the application have been served upon the Committee and respondent(s). 

8. The report in the matter be filed by the Committee through email at 

ngtczbbho-mp@gov.in preferably in the form of searchable PDF/OCR Support PDF 

and not in the form of Image PDF. 

 

1. ACTION TAKEN IN COMPLIANCE OF PRESENT ORDER 

A. CONSTITUTION OF JOINT COMMITTEE 

That District Collector, Bundi has nominated Sub Divisional Magistrate, Keshoraiptan 

block, Bundi district as a member vide letter No. Vidhi/2022/206 dated 09/11/2022. Copy 

of letter is marked and enclosed at Annexure –A.  

 

That Regional Director, Department of Water Resources River Development & Ganga 

Rejuvenation, Central Ground Water Board (CGWB), Western Region, Jaipur has 

nominated Member of the Joint Inspection Committee vide letter No. TS/01/AAP /2022-

23/CGWA/WR /2022-647 dated 31/10/2022. Copy of letter is marked and enclosed at 

Annexure –B. 

That Member Secretary, Rajasthan State Pollution Control Board (RSPCB), Jaipur has 

issued an order vide RSPCB Letter No. F.10 (461) RPCB/Legal/NGT/2022/1154-56, dated 

09.11.2022 and Regional Officer, RSPCB, Bundi has nominated as Nodal Officer. Copy of 

letter is marked and enclosed at Annexure –C. 

 

B. SCOPE OF SITE VISIT/INSPECTION 

The scope of joint inspection is related to examine:- 

a. Extraction of huge ground water from newly drilled 14 bore wells and expecting to 

drill 40 more tube wells 
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b. Extraction of ground water without any authority, or permission to abstract the 

ground water for industrial use from the competent authority or from the CGWA. 

c. A substantial issue of environment 

C. STATUS FOUND DURING JOINT SITE VISIT 

In compliance of referred order passed by the Hon’ble Tribunal, following officers were 

nominated by concerned departments to visit the site for factual report:  

1. Shri, Balbir Singh, Sub-Divisional Magistrate, Keshoraiptan, Bundi district 

(Rajasthan). 

2. Shri Suresh Kumar Pareek, Scientist D, Central Ground Water Board, Western 

Region, Jaipur (Rajasthan). 

Ms Nidhi Khandelwal, Environment Enginner and Regional Officer, Rajasthan State 

Pollution Control Board, Bundi (Rajasthan) for coordination and logistic support. 

 

The committee has jointly visited M/s Varun Beverages Limited, Hirapur Kapren, 

Keshoraipatan block, Bundi district, Rajasthan on dated 14.11.2022. The committee was 

accompanied by officials from the local administration and representatives from M/s 

Varun Beverages Limited. 

Point wise detail of factual status found as per observation of joint inspection and 

information collected at site is mentioned herein under:- 

1. Extraction of huge ground water from newly drilled 14 bore wells and expecting 

to drill 40 more tube wells 

a) Compliant made by Mrs Sania Mirza, Corporate, Ward No. 18, Nagar Palika, 

Bundi on 10/05/2022 regarding unlimited number of tube wells 

constructed/proposed to be constructed by M/s Varun Beverages. Copy 

of complaint is marked and enclosed at Annexure –D   



4 

 

b) Verification was carried out by Patwar Mandal, Adila & Kapren and reported  

that total 14 bore wells were found within premises (Point No. 3 of the report 

dated 14/7/2022). Copy of report is marked and enclosed at Annexure –E 

c) Station House Officer, Police Department, Kapren has also reported vide report 

dated 15/8/2022 that 9-10 tube wells were existing at the time of purchase on 

land.  Copy of report is marked and enclosed at Annexure –F 

d) In view of discrepancy in reports submitted by Tehsildar (Patwar mandal) and 

Station House Officer, Deputy Superintendent of Police & Circle Officer, 

Keshoraipatan was directed  vide letter No. Nyay/22/4572 dated 21/9/2022 

and No. 5110-11 dated 01/11/2022 to submit factual report regarding number 

of wells. The report is still awaited.  Copy of letters is marked and enclosed at 

Annexure –G & Annexure –H.    

e) In view of discrepancy Sub Divisional Magistrate vide letter No. Nyay/22/5250 

dated 07/11/2022 also directed Public Health Engineering Department (PHED), 

Keshoraipatan to submit factual report on complaint of Shri Harun Pathan. 

Copy of letter is marked and enclosed at Annexure –I 

f) Assistant Engineer, PHED, Keshoraipatan has submitted report vide letter No. 

551 dated 10/11/2022 that 15 Nos. of bore wells/Tube wells are found within 

premises of M/s Varun Beverages Limited. Copy of report is marked and 

enclosed at Annexure –J 

g) Joint committee has visited and observed that 15 Nos. of tube wells/bore well 

were found constructed within premises. The details are as follows: 

S. No. Location Latitude Longitude Status  
1 Near Gate no. 1 25.4150 76.0714 Pump installed  
2 Road side 25.4146 76.0760 No pump installed. Piezometer for 

water level monitoring 
3 At the back 

corner 
25.4151 76.0690 No pump installed. Piezometer for 

water level monitoring 
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S. No. Location Latitude Longitude Status  
4 Near storage 

pond 
25.4156 76.0704 Pump installed  

5 Near storage 
pond 

25.4158 76.0704 No Pump installed. Recharge 
structure 

6 Near the building 25.4171 76.0718 Pump installed  
7 Near the C C 

Plant 
25.4181 76.0717 No Pump installed. Recharge 

structure 

8 Near the C C 
Plant 

25.4185 76.0717 Pump installed  

9 Back side of 
Plant 

25.4190 76.0732 No pump installed. Piezometer for 
water level monitoring 

10 Near ETP Plant 25.4191 76.0745 Hand Pump installed 
11 Behing petrol 

pump 
25.4207 76.0762 No Pump installed. Recharge 

structure 

12 On road side 
behind petrol 
pump 

25.4204 76.0780 No Pump installed. Recharge 
structure 

13 In front of the 
plant  

25.4172 76.0747 Abandoned due to construction 
activity 

14 Near the gate 25.4159 76.0743 No pump installed. Piezometer for 
water level monitoring 

15 Near the power 
House 

25.4156 76.0738 No pump installed 

 In addition to above, firm has also constructed a storage pond of about 16000 cubic 

meter capacity to collect rain water/de-watered water.  

2. Status with respect to illegal withdrawal without valid NOC 

a) The firm has applied for No Objection Certificate for ground water 

withdrawal of 3844 m3/day on 30/04/2022. Copy of report is marked and 

enclosed at Annexure –K 

b) The application dated 30/4/2022 was rejected by Central Ground Water 

Authority on 02/05/2022 as per CGWA guidelines and Public Notices 
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issued from time to time due to non-submission of complete documents. 

Copy of rejection letter is marked and enclosed at Annexure –L 

c) The firm has again applied for No Objection Certificate for ground water 

withdrawal of 3844 m3/day through 10 existing and 5 proposed tube wells 

on 25/08/2022. The application is under process at Central Ground Water 

Authority, New Delhi for processing & issuance of NOC. The firm has 

already deposited applicable charges for ground water abstraction. Copy of 

application is marked and enclosed at Annexure –M 

3. Substantial issue of environment 

The firm has constructed piezometer and installed digital water level recorder 

(DWLR) for water level monitoring purpose.  

4. Conclusion/findings of joint visit on 14.11.2022 

A. That the firm has applied for No Objection Certificate from Central 

Ground Water Authority for ground water withdrawal of 3844 m3/day is 

under consideration with CGWA. 

B. That as per complaint several wells were installed in and around the unit, 

a total 15 nos. of wells were physically found within premises. The details 

are as under: 

a. 04 nos. of bore wells (Pumping well) were found fitted with pump 

and used for ground water withdrawal for drinking/domestic 

purposes. Use of ground water for any commercial activity is not 

observed. 

b. 04 nos. of wells (Piezometer) fitted with digital water level recorder 

(DWLR) for water level monitoring purpose. 

c. 04 nos. of wells (wells without pump or DWLR) for ground water 

recharge purpose (as reported by the firm). 

d. 02 nos. of wells are abandoned/not in use. 





















































 

 

Inspection Committee at Site 
  

  

Piezometer fitted with digital water level recorder (DWLR) for water level monitoring purpose 



  

  

Pumping well fitted with pump and being used for ground water withdrawal 
  

Pumping well abandoned/not in use 



 

 

 

 

Wells without pump or DWLR for ground water recharge purpose 
 



 
Hand Pump Construction activity 

 
Water accumultate during excavation Storage Pond 
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